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C C M T R A L  A D M I M I S T R A ¥ I V E  T R I B l I M A j
A D D IT IO N A L  B E N C H ,

23-A, Thornhill Road, Allahabad-21 ICO! f S3,
Registration No.

APPLICANT (s)

o  of 1 9 8 (Q (^ 0

RESPONOENT(s)
D  o

• • • • • • t«tt •••• M •• •••• •••« « <•••«••« • • • *Mr »

Particulars to be examined

Is the appeal competent ?

2. (a) Is the application in the prescribed form ? 

(b ) Is the application in paper book form ?

(c) Have six complete seta of the application 
been filed ?

3. (a) Is the appeal ki time ?

(b ) If not, by how many days it is beyond 
time ?

(c) Has sufficient case for not making the 
application in time, been filed ?

Endorsement as to result of Examination

Mo

4. Has the document of authorisation/Vakalat- 

nama been filed ?

5. Is the application accompanied by B. D /Postal-

! Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) 
against which the application is made been 

filed ?

M/C. L '  P o . n c .

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in 
the application, been filed ?

(b ) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer 
and numbei“d accordingly ?
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CENTRAL ADMINISTRATIVE TRIBUNAL 

Circuit Bench at LUCKNOW

Gandhi Bhavan, Lucknow
Registration No.

0-A. N o .2 3 0 /8 8 (L )^ ^^^

Ronald Frey and another i^plicants

Vs.

Union of India & ors . . . .  Respondents

Hon* Mr. Ajay Johri, A«M* 

Hon' Mr. D .K . Agrawal, J-M*

( By Hon* Mr. D .K . Agrawal, J .M .)

This is an application on behalf of Oswald 

Noble Frey (Applicant No. 2) and Ronald Frey (/^plicant 

No. 1) who has sought an sgjpointment on compassionate 

grounds^ as the applicant No. 1 ( i .e .  Ronald Frey) was 

declaired medically unfit to discharge duty as Driver 'A ' 

Special, The grievance of the applicant is that, neither 

any Bply has been given, nor the appointment, if permissible 

under the rule, has been offered to the applicant No. 2 

( i .e .  Oswald Noble Frey). The learned counsel for the 

applicants, Shri A.K. Chaturvedi svilxnitted before 

us that the application be disposed off by giving a 

direction to the respondent No. 3 to dispose of the 

application of applicant No. 2 dated 13-7-87. we 

accordingly direct the respondent No. 3, to take a 

decision on the application of applicant No, 2 dated 

13-7-87 referred to above, within 30 days from the date 

of the receipt of this order. This application is 

accordingly disposed off. make no order as to cost.

(sns)



IS THE HCI1»1LS CENTRAL km m iSTBkfl'm  TRIHJNAL

ADDI-HCI.AL HSNCH AT LuCKNOW 

In Original Arpln No. of 1988(L) 

BBTwimf

Bonald Frey and another . . ,  Ipplicants

M l

-Y Union of India & others . . .  Respondents

APPLICATICK L1\tdef SSClg OF TtiE 
ADIIIITISTPATIVE TRIHJHALS^CT. 1985

For use in tribunals office;

Date of filing-.-,-.-,-.-.-.-.-.-.-.-.-.-.-,

OR

Date of receipt-.-.
«

by past-.

Registration no,-.-.-.
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IH  m  HCi^'HLE CSNTmL A m ir iS T I^ A K  VE TRIHJKAL 

ADDITIOHAL BSICH AT LUCKNOW

O r i # n a i  A p p in , No,
BETftiEEN

R onald Fpey and a n o t h e r

AÎ D

U n io n  o f  I n d i a  & o t h e r s

I N D E X

o f  1988 (L )

. .  .A.’̂ piicants

. . , R espondents

1. Memo of appllcstlon 1-14

2. ^nne3?u re No.i 15
Copy^of“"medical report dated 23.1,87

3. ^memve No. 2 16
Copy of cerMflcate faarespect of 
declaration as unfit to the aprllcantno.l

4. Annesture No. 3 17
CTopy”of iH t e r  dt, 30.6,87 written by 
respondent no. 4 to respondent no, 3

5. Annexure No. 4 18 
Copy of letter dt, 20.8.87 by 'which
te ap»-iicant no.l was declared invalid

6. Anne3?ure No. 5 ' 19-20
Copy of application dated 13.7.87 
submitted by applicant no. 1

7. Anne3<ure No.g 21-22
CTopy of aoraication dated 13.7.87 
submitted by applicant no,2

8. Bank Draft N0 ^ 7 Dl>Ŝ 2.D'ated for P.s50/-only

Vakaiatnama /

P la c e  ;L u c know 

D ated: U '  

R a ju / -
THRa’ GH

( A ,K ,C1ia t u  r v e d l)  
Advocate, 

C o u n s e l f o r  t h e a p p lic a n t



(2) Moved an appllca-
^  tion for appoint­

ment in classIII, 
under Respondent

IK 1HE HOK'ZLS CUrTfiAL ADhli'asTRATlVE TRIBQKAL. 

ADDITIOivAL BMCE AT’ LlCKNCU

Originpl A p ^  Ho. of 1988 ( L )

District Lucknow

BBTyEM

1, Ronald Frey,
son of SrlQate) S.T.Frey,
l^O-Si/5 Beldari Lane, Lalbagb,

*Y Luck now,

2. Osvjpid Boble Frey,
S/0 cf Sri Ronald Frey,

^  120-Sl/5,Beldari Lane,Laibagh,
Lucknov,

. Applicants

AND

1. Railway Board,I^il Bhavian, Nev- Delhi, 
through the Secretary.

2. General Manager,Northern Railway,
Baroda House, New Delhi,

3. Divisional Ifeilwa^ Manager.
Korthern Rallway,Luckno>' Division, 
Hatrat5anj, Lucknow.

«
4. Chief Medical Officer,Northern Railway, 

Baroda House, New Delhi,

. . .  Respondents

AFPLICATIOK UNDER SFCTICN 19 OF THE 
AD]!MSTRATI^/B TRIBUNALc ACT. 1985.

DETAILS OF APPLICATION; ,

1- PARTIG jLARS OF Egi APPLIC.ANTS: -

(i) Name of the applicants:(1) Ronald Frey

(2) Oiwald Noble Frey

(ii)Name of fathers; (1) Late S,T,Frey

(2) Ronald F'rey

CSB) Designation and office (l) Driver*A«Special 
in which employed: HeadQuarter,Lko,

Lko.Divs.N.R. ,Lko,



No, 3 on compassionate 
ground.due to total 
invalidation of 
applicant no.l for all 
categories while In 
service unrer 
respondents,

(iv) C f flee Address ; ( l) Bjiver'^’Special,
Headquarter Luckoov!,
N . R.Luckmow Division, 
Lucknow.

(2)

(2) X

(v) Address for servlce(i) 120-3l/5,iieldarl Lane, 
of all notices; Lalbagb, Lucicnov,

(2) -do-

2- PARTIC LARS OF TEO; KSSPCHDMTB;

(l)'Name &/or Designation of the respondents;-

(I) Railway Board, Rail Bbav.an, Bew Delhi 
thr-ough thr-Secretary,

( I I )General Manager,Korthem Railway,
Baroaa House, New Delhi,

(ill) Divisional Railway Î fenager,
Northern Railway, Lgcknow Division, 
HazratGanj, Lucknow,

(iv) Chief Medical 0-̂ f̂ leer,Northern Railway, 
Baroda House, New Deipi,

(2) Office Address of the respondents: - As above

(3) Address for service of all notlcess-As above.

3- particulars 0|i’ THE OEDlH AGAIl^ST WHICH THE 
APPLlCATlQî  ̂ IS BEING MAPSt-

Application is against the respondents that 

they are not disposing off the applications of 

applicants fop appolntt’ent of applicant no,2 in 

class III under respondent no. 3 on compassionate 

grĉ unds due to total Invalidation of the applicant 

no. 1 for all categories while In service unfier 

res non dents.
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(3)

JURIS PIC TICH OF TIT' THLHIFALs

The matter relates to the appointment of 

applicant no, 2 in class H I  under respondent no, 3 

on CO mpasslonate grounds due to total invalidafion 

of anrjiicant no, 1 for all categories X'̂ hlle in 

service under respondent no, 3 . Thus the Lucknow 

Bench of the Central Administrative Tribunal has the 

jurisdiction to deal with and is so declared bgr the 

applicant.

5- LIMITATIOH ;

That ihe applies-tion is ■within limitation

under Section 21 of the Central Administrative 

Tribunal Act, 1985 as'the applicant no, 1 v?as 

totally invalidated for all categories while in 

service and the applicants have moved an application 

dated 13,7.1987 for appointment of applicant no,2 

in class III on comppssionate ground. The applicent 

have made several reminders thereafter, but the 

application dated 13.7.1987 and several reminders 

have not yet been disposed off Ty the respondents,

6- ^ T S  OF OHK CAsEt 

The facts of the case are given telow:-

(1) That the applicant no. l was initially

appointed as Engine Gleaner on 10,6.1947 in the 

then Eastern Railway Lucknow. The applicant no. 1 

was promoted as Second Fireman in June, 1950 and

■ M thereafter promoted as first fireman in July 1954. 

The applicant no. 1 was further prom&ted as 

Shunter In Juneigeo and thereafter as Driver’0 ‘



-ly

C4)

on 15,12,1962. The applicant no, i vas further 

promoted as Driver ‘ A* in December, 1983 and promote 

thereafter as Driver ‘A« special on 22,9.1984,

The work and conduct of the applicant no. i was 

to the full ef sa+-lsfactlon of his superiors.

The appllcant,no. 1 was award-d by respondentsaa 

for an accident free. Service under respondents.

The applic;-nt no, l is a perrranent employee under 

respondents.

(ii) That the applicant no. i fell ill on 

4th ’Tovernber, 1986 due to some mental problems.

The applicant no, i illness was referred to 

Superintendent, King George, Medical College/ 

Hosritals, Lucknow by the Additional Chief Medical 

Officer, Korthem, Railway, Lucknow vide order 

no,99_Med/0/M dated SthMovemter, 1986 because 

there was no facility for treatment of applicant 

^ no. 1 illness in Railway Hospital Luctenow, The

applicant no, i remained under treatment of Depart­

ment of Psychiatry King George, Medi al College/.
I

Gandhi l^emorial and Associated Hospital, Lucknow 

up to 23rd January, 1987. The Department of 

Psycfelatry sufcciitteci the report to the Senior 

Medical Superintendent, Lucknow delcaring that 

the applicant no, l is unfit for all categories 

in the Railway on account of his illness. The 

The applicant no 1 discharged from hospital 

on 23rd January, 1987 and was declared unfit .

A photo copy of the medical report dated 23 .i, 1987 

• is annexed herewith as Al ' i R  Ho. i and_2. to the

application.
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( 5 )

(ill) Th^t the applicant no. i moved an

application datecl 31.1.1987 befope Additional 

Chief Medical Of^’icer, Wortbem Railvjay, Lucknov.' 

for making necessary arrangement for constituting 

a Medical Board for considering the case of the 

applicant no. l on the basis of the declaration 

madd the Medical College, Luckno-vj,

(iv) That the medical board vias not cQistituted

fop considering the case of the anplicant no.i 

for more than four months by the res ondents viblch 

is conti?ary to the decision in the Permanent 

K egotiatary Machinary 1-eetlng , It  Is here to be 

stated th'^t it has been agreed between the'vjorkmen 

federation and the respondent no. i on

29.10,198 6 and 30.10.1986 in the permanent 

negotlatary macirti&py meeting that the medical , 

Board should finalise the c'^ses for invalidation 

from service on medical grounds in not more than 

three months from the date the case Is received in 

Medical Deta rtment. In this rp-'iard an order Bas 

Issued by respondent no. l on 19.2.1987.

(v) That the medical board vj8s constituted in

June, 1987 for finalising the case of the applicant 

no. 1. The applicant no. 1 wfts medically examined 

by the Medical Board on 27.6.1987 at Divisional 

Hospital,J>To rthern milv/ay,Luckno\v . The medical 

re’̂ ort was submitted by the medcal Board to the 

Respondent no. 4. The Respondent no. 4 apr roved 

the medical reioort of the Medical Board and 

submitted the same to t he resporlent no. 3 vide



A

(6)

letter dated 30,6.1987. The applicant n^. 1 

was invalidated out of service in all categories 

on medical grounds by the Kedlcal Board on 27.6.87,
' •

A copy of the letter dated 30.6.1987 -writtt-n by 

fiespondent no. 4 to Respondent no. 3 is annexed 

herev^ith as ANNEXUHS Mo. 3 to this application.

^  ( vl) That -ttie applicant no, 1 have been totally

invalidated out of service for all categories on 

medical grounds while in service w .e .f . 30.6,1987 

by the Senior Divisional Personnel S^fficer,Northern 

Railway, Lucknow vide order dated 20 , 8.87 on the 

basis of the Medical Report dated 27.6,1937 of the 

Medical Board . A Photocopy of the letter dated 

20 .8 .1987,is annexed herewith as Ho .4

to this application.

(vlli That the applicant no. 2 Is the only son 

' of the applicant no, 1. The family of the applicant

no. 1 has no other source of income except that the

V
applicant no, 2 may get an employment under 

resDondents in class H I  on compassionate grounds 

keeping in v i ^  the Railway Board Circular dated 

7th April, 1983, 18th January, 1984 and 19th 

Septemrer, 1984,

(vill) That the applicant no, 1 and 2 applied for 

appointment of the applicant no. 2 to respondent 

1̂ 0. 3 on 13.7.1987 on compass i'onate grounds in 

JifMf class i n  keeping in fact that the applicant no, 1

been totally invalidated on medical g rounds for 

all categories while in service under respondent no,I
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C7)

The appiicatl5)n has been moved In ccmpaliance of 

the respondent no. i circular dated 7 .4 ,83 , IS. 1.84 

and 19.9.84. A. copy of the application dated 13.7.87 

of the applicant no, i and 2 respectively is being 

annexed herewith as A M W  No g  to this appilcatfc

( la )  That the applicants made several remi-nders 

to the various authorities under respondents on

22.7.87, 6 .8.87 andT* 87, 11.9. ^̂ 7, 22.7.88 and ,

10.8.88, but the respondents have not yet replied 

to the applicants till dated regarding the disposal 

of the a^Dllcations dated, 13.7.87 for appointment 

on compassionate ground under respondent no. 3. The 

aDplicarit have moved several other representations

to the authorit es under respondents but of no aval

(x> That the Northern Rall-way Men's Union

has also agitated <^everal time the matter before 

the respondents but the respondents'have only 

stated to them that the matter of appointment of 

applicant no, 2 on compassionate grounds Is under 

consideration . Ho'wever till date the application 

for annolntment of applicant no, 2 on compassionate 

ground has not yet been disposed off,

(xi) That the applicant no, l was totally 

Invalidated for all categories of service under 

respondents by th? K'ng George, Medical GolBge 

/Gandhi Memorial and Associated Hospitals, lijeknow , 

on 23.1.1987 and the Medical Board of the Northern 

BailvJay, hag declared the applicant no. 1 as totally 

Invalidated for all categories of service on 

27,6,1987. The respondent no. 4 has approved
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(8)

the Medical Report dated 27.6,87 on 39.6.87,

The applicant no, i has been inv^dated oat of 

service on medical grounds and accordingly the 

applicant no, i was retired from service irf.e.f,

30.S, 87 A.W, by the Senior Divisional Personnel 

Officer, Northern Railway, Luckno-w,

(xll) Thait the delay In constituting the Medical 

Board was a lapse end fault on the part of the 

respondents hence the applicants cannot be penalised 

for the said delay by depriving the benefit of 

appointment of applicant no, 2 on compassionate 

grounds;

. (xlli) That the railway employees of the Lucknow 

Division who Here totally invalidated for all 

categories as applicant no, i has been granted the 

benefit of appointment of their wards/dependent 

y on compPsslonate grounds but the anplicant no.l

Is being illegally and arbitrarily deprived of the 

benefit of appointment of applicant no, 2 by the 

respondents. The similarly situated railway 

employees who have been benefited are Shrl Sri Ram, 

R.S.Qubey, Prabhu Dayai, etc.

Cxlv) That the respondents have also appoir.ted 

wards/depen dents of the railway employees who 

have been only decategogpised medically for their 

respective posts. It  is here to be stated that 

the medically decatagorlsed rail-way employees



0^

are given posting fop the post, fop which they

have not been medically decategopised and when
\

they dont acc^t that post and request fop the 

appointment of tl'eip -wapd. They are considered 

fop it , Hence the respondents ape acting filegally 

and a ’̂ bitpaplly while not appointing the ward of 

the totally invalidated fop all categories but

aprointfcg sards/depen dents of the medically
t

decaiggorised railway emDloyees. -

'' (xv) That the applicant no. 2 has the right for

his a>-polntment in class H I  under respondent no, 3 

as the ar-pllcant no. l was totally Invalidated fop 

all categories on medical grounds while In service 

under respondent no 3 keeping in view the various 

Railway Board Orders. The persons siinll£rly situa­

ted as applicant no. 2 have been given appointment 

under respondents. The pergons, xvho's cases ape 

In lower priority on compassionate grounds has 

been made by the respondents.

(svl) That the respondents are illegally and

ar''ltparily not disposing off the application for 

appolntrant of applicant no. 2 on compassionate 

ground. The fanily of the a-plicants is suffering 

Irreparable oss due to the fact that he is not 

being appointed in class H I  under respondents on 

compassionate grounds. The applicant no. 2 Is out 

of employirEnt yet.

(9)



(xvll) That the applicant no. i h^s not been 

given any oprortunity to place his case while 

refusing/delaying the appolntei® t of applicant 

no. 2 on connas'^ionate grounds;

7- HBLr.:g F  ING SCUGHT;

In vieis of t!-e facts mentioned is above 

paras of appllcetion, the humble applicants pray 

for following reliefs;

(10)

(A) That this Hon'ble tribunal may be pleased

to direct the respondents to dispose of the 

app. Ication dated 13.7,87 contained in 

Annexure no. 5 and 6 to the a^-plicatlon 

imiediately for ar-pointment of applicant 

no. 2 in class H I  under respondent no,3 

on compasdonate grounds due to total 

invalidation of a^-piicant no, 1 for all

Y  ' categories while in service under responde­

nts no, 3 keeping invieiv the Railway Board 

o rde rs /c i rcu 1 ars,

(B) That this Hon’ ble tribunal may be pleased

to direct the respondents to appoint the 

applicant no. 2 in class H I  under 

respondent no. 3 on compassionate grounds

total invalidation of applicant 

^ ce'tegorles while in service

0^ under resoondent no. 3,
«

(C) That this Hon'ble tribunal may be pleased

to quash an order, If  any, rejecting the



( 11)

applications dated 13.7.87 contained In 

Anne-ure No. S&6 to the application for 

appointm^rnt of applicant no. 2 in class I H  

under respondent noi 3 on compassionate 

grounds due to total invalidation of 

appliesnt no. 1 for all categories v»hile 

in service under respondent no. 3,

(D) That this Fon'ble tribunal may be pleased

to grant relief as deeas fit and proper

in the present case naj; also be allo\jed

in favour of the applicants along with

cost of the application on the bassis 
/ »

of the folloi-iing amongst other grounds;

(a) Because t'e applicants have been deprived

Illegally and arbitrarily of the benefit for which 

he is entitled keeping in view the vai’ious Bailviay 

y Board C rders.

(b) Because the applicants have been deprived

of the appointment of,applicant no. 2 in utter 

violation of Articles 14 and 16 of the Constitution 

of India.

(c) Because the applicants have been penalised 

by way of delaying/refusing appofcntment of applicant 

no. 2 in utter violation of principle of natural 

justice,

(d) Because the persons who are slmilarlSir 

situated have been given benefit by way of



( 12)

arnointineat of their ■wards/dependents on compa­

ssionate grounds,

(^) Because the persons vho are In lo\vep

priority have been given benefit by v;ay of appoint­

ment of their vjard/dependents on compassionate 

grounds;

(f) Because the order,If any, passed by the

respondents v;hlle rejecting the appllcsticn for 

anpointiffnt of* ar^pIicant d o . 2 Is non speaking, 

lllf-gal, arbitrary and with malafide motive,

8- IHTSHIM C5DEB IF  PBA.YFD FCRt

Pending final decision of this application! 

appllc-nts seek to issue final interim order;

The respondents may dispose off immediately| 

the, arni'* cations dated 13.7.S7 contained In 

Anne3<ures 5 & 6 to the application and sub-equent 

re- l̂nders for arpoint’̂ ient of applicant no. 2 In 

class III under res>"ondent no. 3 on compassionate 

ground due to fact that the applicant no. l \«jas 

totally Invalidated for all categories on medical 

grounds vjhlle in service keeping In view the 

various Bs-ilv/ay Board order on the subject ,

9 -PEm L  OF HS^SDY EXHAUSlgD;

Ko further remedy is available \i’ci6<a.T '̂ '̂3 

rule or lais.



(13)

10.-AT^B is  h o t  IZIIDIHG VilTH AHY CIHSR CCURT ETC. .

Appiidonts further declares that the 

appointment of applicant no, 2 in class H I  under 

respondents on compassionate grounds due to total 

invalidation of the applicant no, 1 for all 

categories on medical gj?ound vihile in service 

is not under consideration/challenge by the 

applicant in any court of law,

11-DETAIL o f  BIDEX;

Index in duplicate with details df 

documents be relied upon as enclosed with applicatlo?

12.LTST CF ENCLOSURESt

Memo of application alag with 6 annexures 

vide index as enclosed.

13-PABTICULARS of  FCSTAL CH)ER;

Postal orde r Dated It‘ ^ ^

for Es 50/- only.

v e h e f ic a h o n

I ,  Bonald Frey, son of Late ^rl S.T.Frey, 

Resident of 120- 31/5, Beldarl Lane, Lalbagh, 

Lucknow on behalf of othp r applicant do hereby 

verify that the contents of paras 1 to 13 of this
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applic'tion arc true to mypersonal knowledge 

"and belief and ■ttiat I have no supressed any 

mate rial fac ts.

Place:LuGv nov; 

Dated: \

J

O r -

APELIC

A 6 -Jt
THBO-GE

( A.K.Chatupvedl) 
Advoeate, 

Counsel fop the petitioners/ 
applicants

\
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Ref. No.

CX>-̂ \ ^ c^ o ^ V

(\vwxeŷcij-'u.
P/)0/?e ; 8 2 4 1 5

D E P A R T I V I E I ^ T  O F  P S Y C H I A T R Y
KING GE OR G E ' S  MEDICAL  CO LL EG E  -  G. M. A N D  A.  H OS P I TA L S  

L U C K N O W  -  2 26  003  
(IN D IA )

■ IPsy.

The Sr .  Medical Super intenrtent,
G.M. & i\ssoeiated Hospitals,
Lucknow.

S ir,

Kindly  refer  to your letter No. 453/XV-I dated J a n . 22,

1078 regarding Mr.  R. Fray referred by A . C . M . O . ,  Northprn 

Railway, Lucknor? vide liia letter  No. 99 /Med/o/M  dated 

5 . 1 1 . 1 9 8 6 .

Mr. K, Fray first attend out-patient of this department 

on December 3, 1986 (out-patient No. 3922/86)  and was 

provisionally  diagnosed to be suffering  from Pre-aenile 

Dementia, On I ’ s y c b o D i e t ric evaluation there wag evidence of 

organic Involvement. The patient was hospital izod for 

further eanluatlon on 1 4 . 1 . 1 9 8 7 ,  and a detailed assessment 

showed impairment of raemory, intelligence and Judgement. '

He a3S8 showed secondary depression and tnarked anxiety .  A 

repQi^t psychometric evaluation ( Tlorechach. WMS , DOT a . I . Q .  

test)  showed iripainnent of memory, evidence of confabulationo, 

Impaired visioraotor cordination and l . Q .  of 65 to 7 0 .  The 

diagnosis of presen ile dotientlRi wo<* confirmed. 1 tvould 

therefore,  declare Mr. H. Fray unfit for all oategories 

in the nailwoy on account of bis illness .

Thanking you,

v U .

Yours fa ithfully ,

( J . K .  Trivedi)  
Leet u re r .
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Cuvcu^>f b ^  ^

'^^A.-CJS--^

{Ixo ̂  av'-Ai~’^

a ■’

i V/̂  0_>.1

’Njci'v'i’̂  t> ■ 

yl3c-rO^^

_-:(l

-J’

SI. No.

r- •
4 5 8 2

(\V\V\t/^cLLXA

G . M . A S S O C IA T E D  H O S P IT A L S , L U C K N O W .

IW o c E io a - l icsca.-te

This is to certify that... .f^ .̂b"...*........f ^ . : . . . . . f ^ . .^ .^ . . ! r . X . . . . . .................. ...........w hose signatures/
vlium b-«Hpfei»3»«« is affixed below, is suffering from ........C7^.^.9y:T^rr<r. . h ?.V~.rrrM  ...............  
.................... .........................................................................  disease { Provisional ) ....;:? ............. ...........
.......................... .................................................; ............... r.Tnd was admitted in the hospital on...X!̂ . ̂ ..Ll.^
............................ and \

*(ii) his / her stay in the h o s p ^ l  is considered absolutely essential fo r............. . . .A. . .
............................................/■■■ ••• ..............” rfays from ........... ••• - j - i

•(b) wds discharged on ...? r:.^ ..'r:.'.'r:...l.'!li* ..^ ..............and -b f it to -jo »tH »ts/ h ftf-^ ty i ■
’ (c) was discharged o n ..........~ TX .............................................and is/was recommendod

convalescent leave for......\............................................... ;.......days from the date of
discharge, and w ould be fijjo ^ -d u ty  now  fro m ................... .................. ............ ........

Siynature/T+rmntr ____ U ISSU ED

T "  Date................

PHYSrciAN/^

. N OTE :-Certificate without Signatures of S en io lii^ i^ lW rS u porin ten den t 
are Invalid. 'Score out if not applicable. .

0-̂
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ft
N&Xt

-S\V\V\ .vv

3cfR

a . JS.':FJUL̂ Si/JL'̂ _

« ! S «  sr^otl!?). (D .R .M ./ N .R ly .  ) 
iccl? --iiiSkr^

D a t e d

{Ttnci oiyfey.
SI SKI 515«,«

51̂  jcsffll I •

.JSL-Aid 87

®I 1

strife a ait a $1 Bnẑ J siV̂ ??}ri - - — ~ -

u i  v l  .Ko  s o i  t  j l / L u c ’. inovi
--------------------------------------;--------------------------------------------------------------------------------3j j f ^  ,3cfR 'k&h

f̂^cl cĥ  s'} (p'} jj-ffj 3iŷi

a ir !  55,?,Jfl fh"! Ciicft S I 2^^ fci^cQI  3IR?p r 1 C)1 § I

f̂ cft--̂ : (BecoEtrendations^

r 4 t h  t h e  f i r . d i r c s  i t  i s  c o n c l t d e d  t i i f t  : r  • n .  l - i  e y , u r i  v t r - r f / S o l  
Luc! ;nov\ i s  s u f f e r i n g ,  f r o r r  " ' r e s e n i l e  d = i r . s n t i ? "  ^nd h i s  c h a n c e s  
o f  r e c o v e r y  frorr. t h i s  i l l r . e s s  a r e  v e r y  p o o r .  Ke h a s  s l r e c - d y  

M  r e c e i v e d  e n o u c h  t r e e t r r e n t  fro rr. F - h s c n i  ^ t r i  s t  i 3̂. C/Lucl-.nO'.-, b u t
v i i t h o u t  i i T .o ro ve r r .e nt .

The tT.err.bers of the ; ediCci 'lOefd recQ- -rend t'.at he (Sh.H.Frey) 
tr̂ ay be invalidated cut or service ir =11 c.-tecori ;rs or. rr.ei.iicel
g r o u n d s .

sd/ -r>3' .  i'.un-. ax
d :.'o /v7 l ;;o

\

sd/-KK. 'Gôvvcrri 
Ai:̂ .c/Fsy/a-:

S '-V -r j  S?xer'e 
:. S./LKC

forwarded for infom.atlon to-----------~^^^

h i s  l e t t e r  H o .  4£ -^_ed/ dt-
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I

KCBffilSaK RA2.Wiff.

IftTislonal Office,

ITo, 54 5- 3/ y 68. Luoloiow, d V - *

$hri 5, Freiy,
Driver • A‘ Sjpl,
Luoimow*.

TfaJDUgh : L?/Lucknov*

Reg : Your medical unfitness.

You have been Invalidated out of service on oedieei 
groun<te vide O l ^ m s  letter No* 99b.Med̂ /3 3 9  dated 503.87 ^ d  

^ ‘ apoordlngly you are retired f 3t>in service vith effect fran SOo^i'87

You ai® required to hand over all RaHwgy pnjperly to 
^  LF/Luoknov aPd J.so vac?ite Eallw^ Quaorter If any c^® ied  bv you

' inunedlately failing which you will be treated ae will
be liable to pay the d^ages for sue’' uiwautho rised aid uriLawfal 
occupation of the sane,

i l l / ' "
\ Srw DLvl, Personnel Officer,
\ Northern Rg^lvay,

Luoknow*
Copy for information and necesea^ 
aption to ;-.

1) LF/tucknoWo
2) Sr. DA9^uoknov.
3) Sli^l^uoknou/ -
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Additional Bench at Lucknow 

Original Appln. No., of 1988(B)

Ronald Frey and another ...Applicants

rsus

Union of India & others ...Respondents

Anne:KUPe No. 5

Dated 13.6.87

To,

The Divisional Railvjay Manager, 
NorthemRailis/ay,
Luckoov/.

Sir,

Ref:Appointment on Compassionate Ground

With due respect and humble submission , th 

arolicant submits ss follovJs;

1

That the applicant Isas been medically 

invalidated on and from 27,6,1987 after a long 

sickness.

That, t>'ere Is no bread winner for the
>

family after him.

I t  is,tl!ierpfore, humcly reqi:e sted to pleag 

&npo!nt one of his son as the bread winner for his 

family, named Oswald Noble Frey,

1,

That-

The applicant’ s son aged 2 ' years with Bn 

educational qualification up to BA-Partl 

at Present, from Lucknow University. 

T-alned inHlndi and English 'l^ing. 

Trained in preliminary Computer Course, 

with Certificate.
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4. Trained -In Eiecttlclan Course fromG.I,T,I,

Charbagh, Luclcno-w,

That he is quite eligible for a job in the

Railways.

Kindly consider my appeal in the light of

mercy.

Thaking you.

Yours faithfully,

Sd/- 13,7.87

C®.Frey)
Medically :nvalidated Driver 

A/Spl-Lko.
Add; 120 31/gBeldari Lane, 
Lalbagh, Lucknow ,

Ends , attached Photo 3tate copies.

1. High School Marfesheet

2. Intermediate Marksheet

3. B.A.Part I " ”

4. Computers Certificates

5. Hindi English Typing Certificate,
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IR TH.*' HCN'EL'^ CEWTR/lL ADMIIflSTRATBrE TRTBINAL 

k W i n & M  BS?ICH AT LUCKNOW 

Original Appln. Ho. of 1988(L)

Ronald Frey and another ...Applicants

Versus

Union of India & others ...Respondents

Anneyure No,^
\

dated 13.7.87

To.

Sir,

The Dlvl; Rly Manager, 
Northern I^ilway,
L ucknov;.

Re^;Appointment on Compassionate Gpotna 
to a Dost of Corirerclal Clerk.

/

Wltfc due respect and humble submission, 

the applicant submits as follo\vs;

That the applicant's father Spi J.Fpey 

has been medically incapicitated on 27.6.87 

after a protracted Illness, ana retired from service 

<fn medical grcund. That there is no bread winner 

fop the family after him.

It  is therefore, humbly requested to pleas 

consleler the applicant’ s appointment to a post 

vjhich ĵ our honour sh ^l  think suitable, according 

to the applicants testimonials and bio-data given 

belovj.

That the applicant possess the foll^jolng

certificates;

Educational Qualifications up to B.A.Part

^ I ,  and B.A.Part II (tT̂ ’o) exam* is given this year.

result a-walted.
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2, Aged 22 year-B,birth dated 19,9.1964,

3, Trained in Hindi and English typing.

4, T35iilned in Ppeliminapy Computers course,

vdth certificates,

5, Trained in Electrician course frooi Govt,

Industrla Tpchnlcal Institutes Charbagh 

Lucknow this year certificate aviaited.

That the photostat copies of item no. i 

to 4 above are attached hep-- v’lth for your 

nerusal pleate.

That the applicant is quite eleglble for 

a post in the Tfeill-ways please.

Thanking you.

Enclosure attached;

Yours faithfully, 

Sd/-Oswald Frey

^  Ad-1. 120/31/5Bel dariLan( 
LalbaghjLko,

Dated 13.7.87
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